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Motes of the Registry Orders of the Tribunal Sheet No.

1810010
Hon'ble My, Justice 5.C. Sharma, M

Tven a3t bt lime ol revising the lisl, none iy
presefi for the applicant, However, e Bharmendem
Twarl] holding bricf af Sri A K fundey present
the respondents. He stated that case Hacl alreaddy

deen dusmissed lwiee and the applicant s nol taking

] 5 . srd i N e il . fn | pml < T i i &
inlerest o the case und therelore, e case des U

o 5 _ o }
L bie fismissed, He further stated that applicg i .

reslorgtion has been moved in order to drag Lhe
mattey far indefinite period.

Ithough none 18 present for the applicant |
have qunsidered the grounds taken in the application
Mo, 2139/ 2010 for restoration. It has been alleged 1n
the upplication thal ¢lerk of the Advocate could not
markert the case and ds such the cose was fismissed
lor defaull, By (his redson s nol convineing. 1 s
stentifant Lo montion that the tase was disinissen 1
dietaull s for restoration of the case, el ations
were Imoved. When  the applican s pu more
mborested 10 pursuiog the matter and i s = (uiile
CRCereige fooodrag the mater for indefinie i,

Under|these circumstances, as none is respordirng fiyg

the appheant-at the ume of lirst and Sceand call and
more Jover twice the case was dismissed  Repen
consikring thal the asplicant has lost (he tees)
reslorglion applicatio: is dismissed.
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